
THE UNION DUTIES OF EXCISE (DISTRIBUTION) 
AMENDMENT ACT, 1970 

\ [22nd March, 19701 

\ An Act further to arm.-nd the Union Duties of Excise (Distribu- \ tion) Act, 1962. 

BE it enacted by-Parliament in the Twenty-first Year of the Republic 

of India as follows: 1 
\ 

Short 1. This Act may b c.alled the Union Duties of Excise (Distribhtion) 
title. 

Amendment Act, 1970. k 
i 

Amend- 2. In  the long title & the Union Duties of Excise (Distribution) Act, 
inent of 
long title. 1962 (hereinafter referrJv to as the prin<ipal Act), for the words, figures 3 of 1962. 

I and letters "dated the day of August, 1965", the words, figures and 
1 letters "dated the 31st July, 1969" shall be substituted. 

Substitu- 3. For section 2 of the rincipal Act, the following section shall be 
tion of 
new substituted, namely: - 

ia 
section \\ 
for section 

\ 

2. 'i 

Definition. '2. 111 this Act, the ex '4 ression "distributable Union duties of ex- 

cise" means twenty per cent.. of the net proceeds of the duties of ex- 

cise levied and collected u h e r  the Central Excises and Salt Act, 

1944, and of the duties of exci& levied and collected under the Mine- 1 of 1944. 
\ 

ral Products (Additional Duties bf Excise and Customs) Act, 1958, and 27 of 1958.. 
\ 

includes, in respect of the financial years 1972-73 and 1973-74, twenty 

per cent. of the special duties of ekcise levied and collected under the 

Finance Acts of the respective yeais.'. 
\ 
\ 

Substitu- 4. For section 3 of the principal Act and the provisos thereto, the fol- 
tion of \ 
new lowing section shall be substituted, namely;:- 
section 
for section ', 
3. ', 

"3. During each financial year cornrhencing dn .and after the 1st 
Distribu- 
tion day of April, 1969, there shall be paid ouaof the Consolidated f ind  
of a part 
of Union of India to each of the States specified in c o i ~ m n  1 of the Table below 
duties of 
excise \ 

\ 
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such perc ntage of the distributable Union duties of excise as is set among the 7 States. out against it in column 2:- 
\ 
'I TABLE 
\ 

State !, 
t 

2 

Percentage 
- - -. - 7---- -- - - - - . - -. . . - . - .. . --- 

Andhra Pradeslt . 7.15 

Assam .! . 2.51 

Bihar . i . 13.81 

Gujarat . : 1: : . . - .  4'17 

Haryaua - \  . 1.49 

Jammu and ~ a s h r n i a  . . . .  1.12 
f 

Kerala . .i t . . , . * .  4.28 

1Madllya Pradesh . \ . 5.48 
I 

Maharashtra . \ .  7'93 

Mysore : 
1. . 4.65 

lvagaland . \ :. . 0.08 

Orissa . \ . .1 . 
i 

4'72 

Punjab . . .  $ . 2'17 

Rajasthan . $  ?i . . . . 5.28 
\ 

Tamil Nadu t 
\ .  6.50 

Uttar Pradesh . . 18.82 - 
West Bengal . \ .  . 6.84.". 
- . .  . . -  1-- 

I 

I 

\ 

! 
\ 
k 

3, 


